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PEJS8ENT :

Tha Hon’blc the Chief Jnatioo, Vice-President,
in the Chair.

Hon’l)le Sir H. B. E.
Frero,

liight Hou’ble J. W il­
son,

H. B. Harington, Esq.,

H. Forbes, Esq.,
A. Soonoo, Ksq., 

and
Hon’blo Sir M. L.

Wells.

SUCCESSIONS.

T he V JC E -PE E SID E N T read a
message, iut'orniing the Lejji'lativo
(,'ouncil tliFit the Governor-General
liad assented to tiie Bill “  for fucili- 
tating the collection of debts <>n suc- 
cesaions, and for the security o f parties
paying debts to the representatives of
deceased persona.”

INCOME T A X .

The Order o f the Day being read
for the adjourned Conimittee o f the
wrhole Council on the Bill “  for im­
posing Duties on Profits arising from
Property, Professions, Trades, and
Offices,”  the Council resolved itself
into a (Committee for the further con
sideratiou o f the Bill.

Section X C V II  contained (ho
Rules for aspeHfitig and charging ihe
duties under Schedule 2.

llule 1 was passed alter amendments.
Kiiles 2 aud 3 were [.asfed as they

stood.
Eule 4 was passed after a verbal

anipiidment.
Euies 5 to 22 were passed as they

stood.
liu le  23 was pasBed after an amend­

ment.
Kules 21 to 40 were passed as they

BtOdd.
The consideration o f  Eule 41 waa

postpuned.
Tho remaining Rules under Section

X C V II  were passed as they stood,
aftt^r the ineeriion o f the words
“ Genpral Ru'e”  as a heading to
Rule 49.

Section X C V III  contained the
for assessing and charging the duties 
under Schedule 3,

Rule 1 provided as follows

“ The said last-mentioned duty shall 
assessed by tho Ex-OHicio and Special Asses­
sors herein authorized to make the assess
on any interests, annuities, dividends, “
shares of annuiues charged in the said °
diile 3, and shall be deducted by the ol"®®  ̂
and persona entrusted with the payiueu* 
such interests, annuities, dividends, or 
of annuities, on behalf of the persona 
thereto, and shall be assessed by tlie ’ 
Officio and .Special Assessors hereby .
rized to be appointed for such ’
Sucli duties shall extend to all
annuities, dividends, or shares of «
whatever payable in India, out o> ®  ̂
public revenues which shall b eco m e «
on or after tlie 1st day of May 1860,
in the following case of exemption ti'"®
said duty, namely, the securities, stock,

dividends of every Savin(;s Bank
by the Government within any part of
and the dividends or interest p a y a b le  by "
Savings liank upon any funds tliereiu 
sited belonging to any depositor.”

T h e  C H A IR M A N  m ov ed
the

omission o f the words “  and shall
assessed by the Ex-Officio and
Assejsors hereby authorized to be
pointed for such purposes”  as ben'o
misprint.

Agreed to, u
The (late, 1st Mny i860, was , 

out, leaving the blank to be till®'* 
hereafter, and the Rule wft̂  
after tlie omission o f  the conclu“ ".°
words which conta ned au exceptio** 
favor o f  Government Savings

Rule 2 was omitted conseq"*^
< n the last mentioned amenduit;**''
the preceding Rule.

The remaining Rules under S®® j_ 
X C V lI l  were passed as tliey

Section X C I X  contained tiie
for assessing and charging the
under Schedule 4 . .̂ gd.

Rule 1 was passed as i*- ® j],e 
Rule 2 was passed

correction o f a nusprint. ^n9
The consideration o f Rul® 

postponed. qpcti'’ "
'I'he remaining Rules under ^ qJ, 

X C IX  were passed as
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Sections C to C X I were passed as
tl'ey stood.

Section C X II  was passed after an 
endment.
Section C X I 11 was passed as it stood.
Section C X IV  was passed after a 

''®rbal amendment.
Section C X V  was passed as it stood.
Section C X V I was passed after a 

’'■Pi'bal amendment.
Sei'tions C X V II  to C X X V  were

passed as they stood.
Section C X X V  I was passed after
verbul amendment.
Sections ( ’X X V I I  and C X X V III

’*'̂ ®''e passed as flmy stood.
Section C X X I X  was passed after
amendment.

Sections C X X X  to C X X X V  were
pitMed as t'ley stood.
, I'le Council adjourned at half past 10 

P®'ock, on the Motion o f Sir Bartle
'■ere, till to-morrow morning, at 7

0 clock.

'i^Mrsdaij Morning, June 28, 1860.

The

H

I’UESEKT ;

Hon’We the Chief Justice, Vice- P reM en t,
in tho Chair.

““’I'le Sir II. B. E, i H. Forbes, Esq.,
A. Sooiico, Esq.,

and
Hon’blo Sir M. L. 

Wells.

^^rere,
Ilou’ble J. W il-son.

■ llax'ington, Esq.,

a m u s  a n d  a m m u n i t i o n .

. 'PiiE C L E R K  rrosfnted the follow-
I’etitions concerning tlio Bill “  re*

' “ ‘ " '8  to the n’iinufacturo, itnpovta-
1'̂ ". ami Halo of Arma and Animuni- 

and lor rcgnlating- tho right to
and use the same”  :—

^  Petition from certain British
“ "jecta, or o f  European or American
“ce, rcsideutb o f Calcutta and o f the

'*^0iU8sil.
. ^  Petition from tho British Indian

■̂ ‘'soeiatiou.
til V . .h a r i n g TO N  moved that
J®. just jiresented be printed,
n\i order that Ilonoralilo Members

gilt hiivo time for ronsidering those
"-ionn, he bogged further to niovo

that the consideration o f the Bill to
wiiich they related be postponed till
Saturday next.

Agreed to.

INCOME TA X.

The Order of the day being read
for the adjourned Committee o f tho
whole Council on the Bill “  for im­
posing Duties on profits arising froni
Property, Professions, Trades, and
Offices,”  the Council resolved itself
into a C'ommittee for the further cou- 
sideration o f the Bill.

The c h a i r m a n  moved the
introduction, before Rule 36 Sec'ion
X C V II , of the following Rule, pre­
pared by the Clerk of the Council,
relative to Bodies Corporate

“  Every Body Corporate, Company, or So­
ciety shnll bo charged to the duties contained 
in this Act by tho Collector or ( oinmissionera 
acting for tho ))laco where the licnd oflice in 
Indill of sucli Body Corporate, Company, or 
Society is situate.”

Agreed to.
T he c h a i r m a n  moved the

introduction, after liule 1 Section
X C V III , o f a Rule, also prepared by
tho“ C lirk o f the Council, relating to
enfaced notes. Tiie Eule, as finally
amended la Comm ttee, was as
follow s:—

“  All Promi.'JBory Notes of tho Government
of India, wliich shall be enfaced for payment 
of the interest thereon out of India, either by
Drafts or Hills on India or otherwise, sIimU in 
all ca.ses be enfaced subject to Iho condition 
tlmt tho amount of auy duties which may at
any time be chargeable in India in respect of
such interest, shall be deducted therefrom 
at tho place where the interest shall be paid 
or tho Drafts or Bills shall be given.”

Agreed to.
Section X C IX

lows :—
pn vidtd as fol-

“ The duty hereby imposed contained in 
the Schedule marked 4. shall be aHSOsscd and 
charged under the Uules hereinafter men­
tioned ; and the said duty shall be annually 
charged on the ))ersoiis respectively holding or
exorcising the otTiees or employments of j)ro- 
fit mentioned in Schedule 4, or to whom the
annuilies, pensions, or stipends mentioned in 
the said bchcdule shall be payable for all 
salaries, perquisites, or prolits whatsoever




